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ORDER
 
The Text below is only a summarized version of the order pronounced
 
In this case, appellant obtained special leave from the court in the time allowed for vacating the
premises of the respondent. The court has to decide whether time should be given to the appellant
for giving vacant possession of the premises of the respondent. Dismissing the appeal, the court held
that when the respondent has agreed to give time, the time should be allowed to the appellant and
thus allowed four weeks time from date of order.

 


